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Mr. Deputy-Speaker; Holidays in a 
year? .

Dr. Kaiju: Are you enquiring about 
the hoL’days in a High Court or are 
you enquiring about the leave?  '

Shri Sinhasan Singh: The number 
of holidays.

Dr. Katju: Holidays are the usual 
holidays which are open to public ser­
vants, in addition to...

Dr. N. B. Khare: Sir, he is carryv'ng 
on a-dialogue.  He should address the 
Chair. -

Dr. Katju; I stand corrected by the 
hon. elder Member.

Dr. N. B. Kharc: Thank you.

Dr. Katju:  1 was saying that the
number of holidays is more or less the 
same as enjoyed in public offices ex­
cept that  there is a long vacation 
which has got a history behind it.

Shrl P. T. Chacko: May I know, Sir 
whether the insistence on the quantity 
of work done by courts has resulted in 
lowering of the quality of work done?

Shri Nambiar: May I  know, Sir, 
whether the increase in the work of 
High Courts is due to the increase in 
illegal detention?

Mr. Deputy-Speaker: This has been 
asked.

Pandit  Munishwar Datt Upadhyay 
rose—

Mr. Deputy-Speaker: Next question. 

Hydrographic  Survey

*1108. Shri S. C. Samanta: Will the 
Minister of Defence be  pleased to 
state:

(a) whether Government propose to 
establish a hydrographic survey oflBce 
In India in the near future;

(b) if so, where and when; and

(c) whether the plans and estimatea 
for this office have been worked out?

The Deputy  Minister of Defenee 
<Sardar Majlttaia): (a) Yes.

(b) It is intended to establish the 
Hydrographic Office in Dehra Dtm, by 
the end of 1953  subject to buildings, 
equipment and trained personnel be­
coming available by then.

(c) Yes.

Shri S. C. Samanta: May 1 know. 
Sir, whether the Marine Survey Wing 
of the Defence Ministry will have to

be expanded when this work will be 
taken up?

Sardar Majithia: It is obvious, Sir, 
that we will have to extend it to some 
extent.

Shrl S. C. Samanta: May 1 know, 
Sir, how hydrographic survey is at 
present conducted  and how  many
charts are produced every year?

Sardar Majithia: This process is a 
continuous process, S’r, and it has 
been going on for the last 100 years, 
and charts are  continuously being 
corrected, as a result of this survey.

Shri S. C. Samanta: My question Is, 
how it is conducted  and with whose
help it  is conducted?

Sardar Majithia: As the hon. Mem­
ber b’mself said. Sir, it is being con­
ducted under the Defonce Department 
(Marine Survey).

Shri S. C. Samanta: Is it not a fact 
that the help of the British Admiralty 
is sought every now and then?

Sardar Majithia: Due to the short­
age of equipment, which is going to 
be remedied as a result of this expand­
ed scheme, we have to get our charts 
made ’n U.K.

Shri S. C. Samanta: May I know. Sir, 
whether we have any Indian mine­
sweeper which  may be transformed 
into a survey ship?

Sardar Majithia: That has already 
been done. Sir.

Sweepers in  Cantonment  Board*

•1109. Shri Baimiki: Will the Minister 
of Defencc be pleased to state how far 
sweepers  employed  by  Cantonment 
Boards enjoy the benefit of provident- 
fund,  oldage-pension,  gratuity,  sick 
leave and facilities allowed for Class IV 
servants?

The Deputy  Minister of  Defence 
(Sardar Majithia): Sweepers who draw 
a salary of  Rs. 20 p.m. or more, are 
permitted,  at the  discretion of the 
Cantonment Board, to subscribe to the 
contributory provident fund.  No old­
age-pension is admissible.  Those who 
do not subscribe to the provident fund 
are eligible to a gratuity on retire­
ment.  Leave, including sick leave. Is 
admissible as in the case of Class IV 
Government servants.  They are also 
allowed other facilities to which other 
Class IV servants are ordinarily yen- 
titled.
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Sardar Majlthia: I am afraid, Sir, I 
kave not got the information.
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Sudar MaJltUa: I am afraid, Sr, 
that question does not arise out of 
this.

Mr. Deputy-Speaker: It is included
in the other facilities of class IV ser­
vants, .

Sardar Majithla: No, Sir, he is ask­
ing aijput Works Committees.
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Sardar Majltkia: I have not got in­
formation on the first point, Sir.  But 
as rep;ards the second point, out of 56 
Cantonment  Boards 46 do providê 
accommodation.
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Sardar Majithla: Government  has 
not come across that, Sir.

Shri B. S. Murthy: Sir, May I know 
whether any dearness  allowance is 
paid and. if so, what amount; whether 
me dearness allowance and the basic 
salary are together  taken into con­
sideration for the contribution towards 
the provident fund?

Mr, Deputy-Speaker: Is the dearness 
. allowance also taken into consideration 
in flxlng the amount to be contribytod

to the Provident Fund? (interrupt̂) 
What are these iilsinuations?

. Shri B. S. l̂urtky: May I know, Sir,, 
whether any deametes allowance Is 
paid, and if so, what amount?

Sardar Majlthia; Dearness allowance 
is paid. ^

Shri Veeraswamy: May I know, Sir, 
in view of the fact that the sweepers 
and scavengers are living in squalour 
and filth completely  excluded from, 
enjoyment of any  modern facilities,, 
whether the  Government  will lake 
early steps to improve the living con­
ditions and also increase their pa.v V

Mr. Deputy-Speaker: What  is  the 
need for this preamble?  Why get intO' 
a general discussion?  The hon. Minis­
ter has answered  that 46 out of 56 
cantonment  boards  have  provided 
houses for these sweepers.

Shri Nambiar: May I know whether 
it is a fact that a large number  of 
sweepers are getting a pay less than 
Rs. 20; what is their pay and what is 
the dearness allowance paid to them?'

Sardar Majlthia: As I said, Sir. 1 
have not got the information on that 
point.  I shall certainly supply that to 
the hon. Member.
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Mr. Deputy-Speaker: I won’t allow 
an answer to that question.  In spite 
of my warning that this ought not to 
be used for the purpose of a speech, he 
,goes on like this.  This need not be 
answered.
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Shri Fec9se  Qiwdlii: I wanted to 
know what is the amount of dearness 
allowance and whether these sweepers 
were part-time or whole-time?

Sardar Majithia: As I have said al­
ready, I have not got the information 
on that point and I will suppiy it to the 
hon. Member.

Shri K. P. Tripathl: The hon. Minis­
ter has said that the right to  have 
Provident Fund is in. the discretion of 
the authority.  May I understand that 
the workers have no right to get it as 
of right and, it is only under the dis­
cretion of the authority?
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Sardar  Majithia: The position 
correctly stated, Sir.

is
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SCHED17LED CaSTES,  TRIBES AND BACK­
WARD Classes Scholarships

*1110. Shri Balmikl: Will the Minister 
of Edncation be pleased to state:

(a) how many of  the  scholarships 
granted to students of the Scheduled 
Castes, Tribes and  other  Backward 
Classes for the year 1951-52 have been 
renewed;

(b) whether it is a fact that some re­
newal cases have been withheld; and

(c) if so, the reasons therefor?

, The Deputy Miqiater of NatuiMil Re­
sources and SclenUflc Research (Shri 
K. D. Malavlya): (a) 1664.

(b) Yes.

(c) The students concerned failed to 
show satisfactory progress.
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Shri A. M. , Thomas: May I knoŵ 
Sir, whether marks  obtained by the 
students in the University examina­
tions form a criterion  for  awarding 
scholarship, and, if so, is the Govern­
ment aware that it is an unfair test 
because the standard obtaining in tho 
South  Indian  Universities such as 
Madras and others are higher than the 
standards obtaining  In the Northern 
Indian Universities?

Some Hoo. Members: Question.

Shri K. D. Malaviya: So far as the
first part is concerned, I foUowed that, 
reply is yes but so far as tiie .second 
part is concerned, I could not follow 
that.
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